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CEI'ITRAL ATVINISTP47 	
BENC;I-1, 

L\LIWARAD. 

Dated : 11th day .of December, 19c7. 

	

Ho n 	e 	1-  .L.Vorrna , /erilher—,7  
:  

Orininal Application No; 1247 of loc6• 

R. P. Nlaurya . son of late Sri A.yolhya Prasal Maurya, 

	

R/ 	 Av)p 1 ic a nt 
o, 	& Post Office Barna°, 

istr ict K3npur 'Dehat ...... ......  
(In person). 

Versus 

t . Employees' Sate nsu Ir 

	

1 	
ante Corpor,,tion, 

Through the Director General, 
a .s s; 

E .5 	.c; 	inc.!, Kat. la Roa 

2. Union of India, 
through the Secretary to the nnistry of 

1.3bour,Shram Shakti %oven, 
"Aarn, 

!\bv De lhi. 	........ 

1/4 

0 R 	1 P. (Oral) 

(Py tion'ble Yr, T. 1.  Verna, Member—JO ...  

This application 	
been filed. for 

cuashinn the order dated 2•11.1aQ2 an
d  Wittitav 

for issuinn 3 
direction to the respondentr to 

make the poy:a.nt of fens ion and other terminal 
Xjkt°14-4  'ne,nefitsLvi-"-1 effect from th,e date he is dnPcled 

to have 	ret ired 
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2 . 	The applicant was iriitaliy appointed as 

Love  r Division Clerk on 16.12.1959 %under :Employees 

State Insurance CorPorat ion. He \t'a S put under 

suspension and thereafter subjected to a department.a 

proceedinns. The 71if7Ciplirlary authority anree'inc 	th 

the f indinn recorded by the Incuiry Officer passed 

punishme nt of removal. From service by or der dated 

c5.3.197r. The applicant chellenned the order of 

his removal from service hy filinn a Civil Suit 

m.0.1513 of 1971 in the Uourt of Munsif, Kanpur City. 

The said suit -as decreed an the appeal preferred hy 

the State ?.";ovt. before the District Judne vs dis'ieed. 

The !..Jnion of India', thereafter, filed Second Appeal 

!‘',.ro.1.13F3 of 1993 in the Hinh Court of Judicature at 

All.eh8hal. The said appeal is still. pendinc. The Hi!.7h 

• Court while admit t inn. the Second Ar.ree 1 has sieved 

the opera±. ion of the jud,-ment •an- decree of the 

Lover Appellate Court. In that vie v- of the muter 

the cuetion vhther -the app lica nt is entitled 

-to ret.i.ral benefits will de.oende, upon the decision in 

Second Apr e a I rend inn in the Hi.nh Cour+ • Theref ore, 

4  he only course open to the applicant/ in the 

c ircumsta 1CP is to rrto're the llinh Court at Al leahohll 

and net his second Apnea' expedited. If after the 

decision of the Hi-h Court in favour of the applic-: .- t 

in the Second Appeal, the respondents decline to 

settle his terminal 	 it will be open to the 

app 1icat to move this TT ihuna 1 f or redressel of h 

Or ievance 

Contd. on p3/1-- 
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444)  

This app." lc at ion, for the reasons 	$rkeot 

Age:4'm lok 4 vr?/11 -ror kiarr  M 	4gest„ekt.„ 

is not ma -into ina1-,  le in this Tr ihun-= 1 an^ the same 

is accordincly dismissed at -t he admits ion stece  

it se lf,  

• 
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